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[Shri Bedabrata Barua] 
not consider this project to be at all 
important. We protested against the 
meagre allocation in the 1977 budget, 
but expected the third crucial year 
to see a minimum investment of Rs. 15 
crores. At least 70 per cent of the 
estimated expenditure should have 
been spent by the end of the third 
year. The Railway Minister in his 
1978 budget just provided a pittance 
of Rs. 2.48 crores which means that 
at the end of the financial year 
1978-79 the total expenditure made 
from the commencement of the pro
ject would be just Rs. 6 crores.

At this rate, the project would take 
more than fifteen years to be com
pleted. We strongly protest against 
this virtual scuttling of an already 
sanctioned project by the devious 
tactic of killing the project by starv
ing it of the necessary funds. With 
out saying so on paper, the Govern
ment has practically backed out of 
the previous Government’s binding 
commitment to provide a broad-gauge 
line upto Gauhati as expeditiously as 
possible.

We fee] badly let down by this ex
traordinary demonstration of callous
ness towards the needs of two crores 
of people living in the N.E. region.

The undeveloped economic, com
mercial and industrial status as well 
as the endemic high price situa
tion of the N.E. area are very much 
the outcome of the bottleneck in 
transport. The absence of a direct 
broad gauge connection with the vast 
producing and consuming centres of 
India has very much contributed to 
this bottleneck.

I call upon the Railway Minister to 
immediately rectify this offence and 
forthwith find at least Rs. 13 crores 
more for this project in the current 
year, so that the work could be com
pleted in two years from now.

(ii) Reported shortage of doctors
AND NURSING STAFF IN DR. RAJENDRA 

Phasah T.B. hospital, Delhi.
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(iii) Need to lay the First Interim 
Report of Shah Commission on the 
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SHRI HARI VISHNU KAMATH 
(Hoshangabad): Mr. Speaker, Sir,
with your leave, may I under Rule 
377 mention the following matter of 
urgent public importance, namely the 
First Interim Report of the Shah 
Commission and proceed to make a 
statement thereon:

Sir, it is reported that the Shah 
Commission has submitted its Second


